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' CENTRRL RDNINISTRRTIVE TRIBUNAL
' NG LG BENCH R

~

Second Floor,_ ‘
Commer01a1 Complex,
' ‘Indiranagar,
Bangalore-SB.

Dated: GMAR 1@94

i mPPLICATION NO(g)__ 604 of 1993.

+ RPPLICANTSM,Shivanna o v/s- PthU”DENTS‘ Pbst Master General,

! S N Karnataka,s K.Reglon and others..

1. Sr1 Ranganatha J01s.A

g Advocate,no.36,
- "Wagdevit, Shankarapark,
Shankarapuram,Bangalore.

2. Srl.M Vasudeva Rao, CGSC
High Court Bldg,Bangalore.l.
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g SUBJECT.-’Foruardan of coples of the Ordeis. passed by |
the Central Admlnlstraﬁlve Tribunal yBangalore,
XX X _

!Please find enclosed herewlth & copy of the
A ORDER/STAY URDER/INTERIN GRDER/, Passed by this Trlbunal
in the ab?ve mentioned appllcatlon(s) on 04-03-1994. .

Teshed |
o\\l\o\L‘f’ o . g\@»@\/
L Ly /PU-/ DEPUTY REGISTRAR fﬁ
o OZL ' JUDICIAL BRANCHES,
Vém* v‘
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CENTR“L kDMINISTRATIVE TRIBUNAL
BMGN.ORE BENCH, BAMSN.(RE

T Y

Lk

® | L ORIGINAL APPLICATION NO.604/1993 N

FRIDAY THIS THE FOURTH DAY OF MARCH, 1994-

mr. stticé_p.k; Shyansunder Vice Chairman

. Mr. TV, Ramanan. - C nenbar(n)..
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- Mo Shivanna
Aged about 47 yeara,
working as postal Assistant
KR o :Circle, o
Mysore = 1 Applicant .

H
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; ( By Advocate Shri Rangenatha Jois )
i ”

Ve
1. The post’ Master Geperal in
' Karnataka, karnataka Circle,

S.K. Region,
Bangalore = 1

-2, Th? seniot Superintendent
Po?t 0ffices,
Mysore Division, -

Hysotn Respondents

( By learned Standing Counsel )
Shri MoV, Rao for Shri G. Shantappa
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L Mre Justice p.K. Sh amsundatf.v1ce Chaixman
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Today, we &re told by tha learned Standing tounsel .
_that u?atever relfef’ sought’ for in this application by the
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applic?nt has since been granted by the Departnent itself

and 1n1that connsction he producad before us an ordsr of

'7-53;the Sanior 5uperintendent of Post 6Pfices, Mysore Division,
Ty \' I C

Nysore.1 W8 place on record the satd order, a copy of which

N

‘has\bean furnished to the learned counsel for the epplicsnt,

o




Shri Ranganatha Jois.for the applicant says that hie
client should feel satisfied by thi& ordar and adds

that, if he has any fmther grievanc@, ha would bs once |
again eccosting us, nou that the grfevance of the
applicant has been met with as Ean'be seen -from the
government order referred to eupré, ws think it
unnecessary to pursue this matter Purther. e dismiss
this ébpl&cétion»aa having become infructuous. Some
monstary besnefits are 1iable to bs given to the applicant-
in terms of the Government order supra, Tha same to be
paid within two months {f not earlier from the date of
‘Teceipt of & copy of this order, If the applicant still
feels aggrieved by anybaction of the Department, he u111‘

be at liberty to egitete the sameAumder lew. No costs,.
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Cemd TeVe RAnANAN)
A e REMBER (R)

( PoKe SHYAMSUNDAR )
 VICE CHATRMAN
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